
central ACniNI strati ve tribunal principal bejjch

O.A.No,102 9/99

Nsu Delhi: Dated this the day of No wamber, 1 999o

hgn'ble: nR. s.r. aoigc, wce chai rn an (a).

HON'3LC l*IRS. LaKSHNI SIJ.AI^1IN aTH aN, riEriBCR(3)

1. D.K.Nehta Vo Late Shri Rattan Chand,

2. Shri A.K.Bajpai s/o Late Shri L.N.Bajpai,
3, Shri 5. Dutta s/o Late Shri B. K, Outta.

4, shri Surash ShaifTia s/o Shri D.N.Shaima

and 25 others,as per memo of parties.

All uo^ing in the Office of Chief EhgineerCRT'
AlRand Oao rda rshan, 1 4B , Fti.ng Rb ad, IP Esta te»

Neu Delhi Applicants.

(By Aduocata: Shri S.K.Rungta)

\Jq rsu 3

3,^l*linist ly of Information St Broadcasting,
through its Secretary, Shastri Bhauan,
Neu Delhi.

2. 0,.G.'AI R Cadre Don troller), Akashuani Bhauan,
N eu Del hi .

3. Department of Personnel and Training through

its Secretary,
North Block,
N eu Del hi .

4. Ministry of Finance,
through its Secretary,
Expenditure,
Ministry of Finance,
No rth Bio ck,

Neu Delhi. Respondents.

(8V AOWCaTE! Shri O.S,nahandru.)

ORDER

HON'BLF Mff,S.R.-ADIGF. \/I CE CHfllfiM qN ( ^

Applicants seek a direction to consider and

promote them to the 3 r. Adnn. Grade Scale of Rs. 1430G-183C

u.e.f. 1,1.96 and as and uhen they complete 13 years in

Grade 'a' sarx/ice, or al te ro ati v/ely to grant them non-

ioniriSg Sr. Adnn. grade scale of Rs. 12000-1 6500 in



V
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ts ims of .Gazette Notiricatlon No.385 dated 30.9.97

u. s.F. 1.1.96 as and uhen they complete 13 years in

Grade 'a' service and pay the arrears till applicants

are actually promoted to the functional grade of

fe.1 4300-18300.

2. iJe have heard applicants' counsel

Shri Rungta and respondents' counsel Shri flahendru.

3. Adnittedly applicants belong to the Indian

Broadcasting Ehgineering Service uhich is one of

the (Srianisbd Giol^ 'a' Ehgineering services,

recruitment to which is made through the combined

Eh gin .-e ring Service EiXam conducted by LP3C..

4. AdDittedly the claim of applicants as

contained in para 1 above^stems from the Sth Pay

Oammission recommendations. Respondents point out

in para 5 of their reply that these recommendations

have to be examined in all their implications as a

total package and cannot be considered in isolation.

They state that Govt. is already seized of the

various issues involved in the implementation of
tti

these recommendations, and such deci sion re finally

arrived at, will be notified in due course and then

uill be equally applicable to relevant posts in

1.8. (Ehg. ) Se r vi ce.

As respondents are already seized of the

matter, we hold that some time should be given to

them to take a final decision.

6. Accordingly this Oa is disposed of calling

upon respondents to take a final decision in the

matter as exp aditio usly as possible, and preferably



- 3. - ,

uithin 6 months frOn tha data of recaipt of a copy

of this ordaro No costso'

( MRS. LaKsHPII SUAPIIN ATH aN )
n EnB£:R(3)

(  S.R.AOIGEO
\JICZ CHaI fWAN (a).

/ug/


